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PER NARENDER KUMAR CHOUDHRY, JUDICIAL MEMBER

This appeal has been preferred by the assessee against the
order dated 24-04-2025 impugned herein passed by the Ld.
Commissioner of Income Tax (Exemptions), Bengaluru [in short ‘Ld.
Commissioner’] u/s 12A of the Income-tax Act 1961 (in short, ‘the

Act’).
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2. In the instant case, the assessee had sought for registration
u/s. 12A of the Act, but somehow mistakenly had mentioned the
wrong provision/ sub-section i.e. 12A(1)(ac)(ii) of the Act instead of
12A(1)(ac)(i) and therefore the Ld. Commissioner by taking
cognizance of the said fact, vide cryptic order rejected the
application filed by the assessee in Form 10AB on dated 24/04/2025
and therefore the impugned order is neither appreciable nor
sustainable.

Thus, considering the peculiar facts and circumstances of the
case in totality for just and proper decision of the case, fair play,
equitable relief and substantial justice, we deem it appropriate to
set aside the impugned order and remand the case to the file of the
Ld. CIT(E) with a direction to consider the application already filed,
under the correct provisions of the law, by side-lining the wrong
mentioning of the provision and decide the application filed by the
Assessee, on merits as per law. Thus, in the aforesaid terms, the
case is accordingly remanded to the file of Ld. CIT(E) for decision on
merit as per law.

3. In the result, the appeal filed by the assessee is allowed for

statistical purposes.

Order pronounced in the open court on 11% August, 2025.

Sd/- Sd/-
(WASEEM AHMED) NARENDER KUMAR CHOUDHRY)
Accountant Member Judicial Member
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